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' This application has been submitted
"by the- applicant against the Transfer
1 Order No.MES/26/96 dated 29.3.96 transferr-

:ing him from GE Misamari to BSO (Stores),

' Calcutta under CE (Port Blair). The appli-
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, cant has submitted a representation against

1 the transfer order. The main grounds in
:theb representation are that he is due
'to retire from service on 28.2.1998 and
"has been serving in the North Eastern
1Region: since 11.2.1994 - and therefore he
:is entitled to be ;postedAin place of his
ichoice in terms of Office Memorandum
:No.20014/3/83~E.I‘V dated 14.12.1983. H_avinf
ferused the application and heard counse
:of both sides I am of the view that thi
rapplication needs not be admitted an
it is.disposed of with the following directio:
1. The respondents are directe

to dispose of the representatio

dated 25.9.96 (Annexure-7) submitt

by the applicant expeditiousl

in terms of the relevant rul

and the O.M. dated 14.12.14

- em e W s o W m = =

mentioned above. The respon
shall also take into  considera
the fact that the applicant
- due to retire on 28.2.1998
take a sympathetic view kee

in mind the policy in this regar
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2. Tine noberation of ‘the 'o:ger dated ,
29.3.96 mentioned above in respect
of the applica%at shall% be kept

V_\in a-bvéy-amhce by the respondents
till disposal of ‘the representation

~of the applicant. i

The O.A. is disposed of with the
above directions. No order as to costs.
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1.

Particulars of the Applicant.

. Sri’Re.N.Mazumder

Barrack Store Officer
O/o the Garrison Engineer,

Misamari, P.O. Misamari,

» District-Sonitpur

PIN-784506 ee... Applicant

Particulars of the Respondents.

*

-The Union of India : .

Through the Secretary to the Govt. of India
Ministry of Defence,

New Delhi.

The Chief Engineer,

Eastern Command,

Fort William,

Calcutta=700 021.

The Chief Engineer,
Shillong Zone,

S.E.Falls Camp,

- Shillong=793003

The Commander Works Engineer
P.B. No., 31 ‘
Dekargaon, Solmara,

Tezpure-784001

Contd...P/3

@a}mtm Nely L(qzwwew



"5, The Garrison Engineer,

' Misamari, P.O., Misamari

- District-Sonitpur
Assam _
PIN 784506 |  seses.s Respondents = !
\ . . . . .
3. .. Particulars for which this Application is made,

’

This appiication is made against the transfer and

i posting order issued nmder_office Order No. MES/26/96

dated 29.3§Missued by the Office of the Ingineer-in-Chief
Branch, Army Headquarter, New Delhi whereby the applicant‘
is”soﬁghﬁ to be £ransferred and posted from the office.

of the GairiSOn Engineer,\Misamari to BEXxX BSO (Stores)
Calcutta under Chief Entineer (N) Port Blair i.e. from

the Easterh Command to Southern Commandialtogether to a
differén% establishment under the Ministry of Defence

and also with the prayer for a direction upon the respon-
denfs to consider the transfer and posting of the applicant
in the choiée sfatiop in terms of tﬁe foide Memorandum
No. 20014/3/83—E.IV dated 14.,12.1983 issued by thé Gpvefn-
ment of India, Ministry Qf Defence and with the prayer to

retain the applicant at the present place of posting i.e.

at Misamari till considerathen of the applicant's trénsfér

and posting to his choice station in terms of his option

submitted before the authorities.

4, ' Jurisdiction

That the applicant declares that the subject

matter is within the jurisdiction of this Hon'ble Tribunal.

@é{n@_ﬁ@w Nl N waslsy
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5. . Limitation

'Thatvthe'applicant further declares that the

application is filed within the prescribed time 1imit

of the Central'Administrative Tribunals Act, 1985.

.

6. . Facts of the case
EXX . \ | ,
6.1 That the applicant is a citizen of India and as

such he is entitled to all the réghts and privileges

guaranteed by the Constitution of.India.

£

6.2 That the applicant was initially appointed into
service on 14th November, 1962 ‘as L.D. C. under the

office of the Commander wOrks Engineer, Jorhat, Assam

" Thereaftet the appllcant is serving in dlfferent

capacities in differént.trades under the Government of
india, Ministry of Defence and also transferred’and
posted in‘difterent places namely; 5orhat; Misa (Nagaon),
Silchar; £.B, Borpani, &.Isapur, ?ezpuf, Kankinafa»
@.Misamari, The applicant was promoted as Barrack Stores .
Officer-on 3.3.1984 and posted as:Barrack Stores Officer
in‘Isabur under tne‘Eastern Command West Benoal In

this connectlon, it may be stated that the appllcant is

\

.all along serv1ng under the Eastern Command Ministry of
‘;Defence. The applicant was.prlor,to hls postlng‘at Mésamari,

. he was transferred and posted at ESD Kankinara and- served

then%at Kankinara more than 3 years. The applicant is

saddled with All India Transfer liability. :

6.3 That tne‘Government of India, Ministry of Defence

granted certain impfovement and, facilities to the Central

| ‘" @QM Nali Nastdor
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Government civilian employees.who are posted at North
'Eastern Region vide'Office Memorandum No. 20014/3/

- 83.E. v dated 14.12,1983 issued by the Government of
Indla, Mlnlstry of Finance. In terms of the mﬁ aforesaid
Offlce Memorandum the Central Government c1v111an
employees who are saddled with All Indla Transfer Llablllty
are entitled to choice statlon postlnq on completion of
flxed tenure postlng in the North Eastern Reglon. In
accordance w1th the Offlce Memorandum dated 14.12, 1983
lssued by the Wlnlstry of Finance the Central Government
civilian employees who has rendereo more than 10(ten)

. years of serv1ce is entltled to choice station postlng
on completlon of 2 (two) years of fixed tenure 1n the

North Eastern Reclon and those Central Government 01v1llan

employees whose length of serv1ce is less than 10 years

‘" are entitled to ch01ce station posting on completlon of

3 (three) years of fixed tenure in North Eastern Regiom
!The present appllcant has completed more than 3% years

of service under the Ministry of Defence, Govt. of India
in dlfferent places therefore the appllcant is entltled
to be posted at his choice station postlng on completlon
of 2 (two) years of flxed tenure service in the North
ﬁastern Region. The. relevant. portion of the Offlce
Memorandum dated ta. 12 1883 issued by the Mlnlstry of

Flnance is quoted below :

"Subject S 'Allowances and fa01llt1es for civilian
employees of the Central Government
serv1ng in the States and Union Territo-

ries of North-Eastern Region-improvements
thereof,

The need for attractlng and retalnlng the services -

of competent officers for serv1ce 1n the North-

.Contd...P/6
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Easterﬁ Reéion comprising the States of Assam,
Meghalaya, Manipur, Nagaland, Tripura and the
Union Territories of Arunachal Pradesh-and °
Migoram has been'engaging(the aftention of the
‘Government for. sometime. The Government had
'~ appointed a Committee under the Chaifﬁanship'of
Secreﬁary;,Department of Personnel & Administrative
>
Refiorms, to review the existing allowances and
‘facilitiés admissible to the various categories
of civilian Central Government employecs serving
in this Region and tofsuggest su;table improvements,
;he'recommendations of the Committee have been

carefully considered by the Gover ment and the

.President is now pleased to decide as follows :

(i) Tenure of posting/deputation .

There will be a fixed tenute of bosting

of 3 yéérs~aﬁ a time for officers with service of

io years or less and of 2 years BEXXBXWIBE at.é time
xime for officers with more than 10 years of'segvicég

Periods of leave, training, eﬁc. iﬁ excess ofv;S '

days per year will be excluded in céunting the

tenure period.of 2/3 years; Officers, on completion

of the fixed tenure of ser&iqe mentioned ébove,

maf be conéiderea for ppstingAto a station of

their choice as far as péssiblé. The period of

deputatibn 5f~the CentralAGovernment employees to

the States/Union Territories of the North Eastern

N . Contd. * & & @
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'Region will generally be for 3 years which can be .
extended in exceptional cases in exigencies of'

public service as well as when the employees o

.

concerned is prepared to stay longer. ?he admissible

deputation allowance will also continue to be paid

. . ’ /

durinc the period of deputation so extended,"

‘From above, it is quite’clear that the applicant
wSo 1s saddled with All Indla Transfer Liabilies is entltled
tqjtransferred and posted to his choice Station on'comple-
tion of tenure posting in the North Eastern Region in terms.

of the Offlce Memorandum dated 14.12. 1983. \

Copy of the extract of the OgM. dated 12.12.1983

issued by the Ministry of Finance, Deptt. of Expendlture

is annexed hereto and the same is marked as Annexure 1.

6.4 - That your applicant after hls postlng at Mlsamarl

as Barrack Store Officer on 11.2.1994 in response to the

option invited by the authorities submltted his optlon
for choice station postlng and the said option of choice

station postlng was forwarded by the Garrison Engineer,

Misamari vide his letter No. 1095/A/64/E I A dated 9.10.95

-

ln terms of the reference of the Army Headquarter letter No.
41254/Policy/EID dated 6.9.84 and accordingly with detail
particulars the same was'forwarded‘to'Commander Works"
Engineer,_TeZpur alongwith the detailed service particulars
of the applicant indicating the‘cnoice station posting

mentioned in:the prescribed format and accordingly the.

Contd....P/8
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appllcant ‘was expecting that the higher authorities would
con31der his - request for ch01ce station posting as the
applicant is on the verge of retlrement on superannuation,
Be it stated that the applicant is going to be retired

on superannuation on 28.,2.,1998 therefore hardly there is

- only one year four months service is left for the appli-

cant.

Copy of the forwarding letter dated 9.10.95

"is annexed hereto and the same is marked as An‘nexure—z.

6.5 That your applicant begs to state that the
appllcant had already. 1nt1ma¥ed the authorltles that he

is going to be- permanently settled at Barrackpore under
the Dlstrlct of 24 Parganaé West Bengal therefore-notmally

the authorltles/Govt, used to consider the choice station

‘Posting to the employees who are on the verge. of retirement

‘on Superannuation and the applicant also have-a legitimate

expectation that his case wodld be considered forfchoice

station posting which is indicated. in Annexure=-2 which was

duly forwarded by the Garrison.Engineer, Misamari,

6.6 Most surprlslnoly the appllcant received the

transfer and posting order issued by the Engineer in

-Chief Branch, Army Heaoouarter, New Delhi wvide letter

No. MES/26/96 dated 29.3.96 whereby the appllcant is Avwrk o

hf»transferred and posted from the offlce of the Garrison

'Englneer to Barrack Store Offlcer, Calcutta under Chlef

,

Enginer (N), Port Blalr, under. the Southern Command. The

appllcant was hlghly shocked on receipt of the transfer

Aand posting oxder whereby the respondents particularly

Contd..B/9
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Offlce of the Englneer in Chlef\w1thout considerlng

'the choice statlon postlng « The applicant by the

impugned transfer and posting order is sought to be
posted at Barrack Store Offlce Calcutta- under the offlce
of the Chief Engineer (N), Soufhern Command. In this |
connection it may .be stated that the office of the Barack

Store Office, Calcutta where the'applioant is sought to

_ bevpoatedAnow is altogether a separate,establishment

under the same Ministry of Defence of the Government

of Indla therefore the appllcant apprehends that there

be . _ :
ma%,a lot of‘difficulties if the”applicant is now trans=-

.
ferred and poéted to a different eetablishment under the
Southern Command on the veroe of retirement on superannua-
‘tion. Be it also stated that 1f an efflcer posted from |
one gommand;vto another command on the‘verée of  retirement
'in.that eventdthe pensionary benefits and etc, is required

A 3

to be flnallsed/settled by the Southern Command. In the

’1nstant case there is every llkellhood of delay payment

of pensmonary benefits as well also there may be difficul-
ties to settle/finalise the pensaionary benefits which
the applicant is‘normally'entitled on superannuation in
tlme. Morevoer, the apollcant had also 1nd1cated for

5 shotce stations for his posting on transfer from North

Hastern Region which was duly forwarded by the Garrison

Engineer, Misahari‘vidé his letter dated 9.10.95 but

without considering the same the applicant is sought to be

- shifted from Eastern Command to Southern Command (N) on

“the Verge of retirement of the applicant. This RQskfEaR

decision of the respondents is highly Arbitrary,.illegal

and unfair and therefore the impugned order of transfer

Contd...P/10
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and posting issued under order dated 29.3,96 is liable

to be set aside and guashed in respect of the appllcant.,
Cotrd éﬁ—Mwa‘ﬁc ' 2929k - % awrsxsL_ as k\/tb\czem‘z()
W

6.7 That the applicant immedlately on receipt of the.
transfer and postlnéhg:ted 29,3, 96 submitted a detailed
representation vide his letter dated 1.5.96 wherein the
applicent stating his personal difficulties for reviewing
the decision of transfer and posting in respect of the
applicant issued under letter dated 29.3.96 and- it is
elso‘requested by the apélicant in his representation
dated 1.5.96 which was duly forwarded by the Garrison
Engineer wvide his-letter No. 1016/B/417/EIA'dated 27.5.96
tO-Chief Commander Worke Engiﬁeer; Tezpur. In the said

representation dated 1.5.96.the applicant also indicated

- another 3 choice stations namely G, Bafrackpore, G. Isapur,

bmd"cd}%.,&m

G. North Caleutta. In response to the representation of
the appllcant dated 1.5.96 the Eastern Commandg Calcuttafw-
wwide thetr letter No. 131051/2618/33/Engrs/EIB dated

23.7.96 to the office of the Engineer in Chief Branch,

Army Headquarter, New Delhi. However the office of the

Engineer in chief Branch, Army Headquarter, New Delhi vidéd
their letter No. 30750/BS0/7437/EIB dt. 26,8.96 dec151on
1nt1mqted that the representatlon of the appllcant dated

1.5.96 for change of postlng has been con51dered by the

-

competent authority but not agreed upon as no vacanc1es of

Barrack Store Officer is available on choice stations '

~ offered by the applicant and it is further directed in the

sald letter dated 26.8.96 that the appiicant be directed

to move forthwith as per Headquarter's transfer and posting

Contd..P/11

@59 eordne Nalil 'F/A*z,u,wétav



v

-1l

order dated 29.3.96.
Copy of the reprosentatlon dt. 1.5.96 and forward-

ing letter dated 27 5.96 and letter dated 26.£.96 ame

annexed hereto and the same are marked as AnneXUre 3£4 & 5,

6.8 That your applicant'further begs‘to_state that
the Garrision Engineer vide his letter No. IRKEARS/ A K TN
RXRXRakedx29x5x26 1016/B/535/EIA dated 18.9.96 wrote .a
letter to Commander Works Engineer to Tezpur with a copy
to Headquarter Chief Engineer 8hillong zone Shillong

wherein it is stated that since the reduest for change

-of postlng of the applicant could not be considered by

the vacancy of
the hlgher authorlty as/BarrackStore Officer is not

available at his ch01ce station intimated by the applicant

in his'option and the office of the Garrision Engineer

as has been advised to implement the movement order of the
applicant forthwith in terms of the original posting &
transfer order in that connectlon the Garr151on Englneer
Misamari requested the Commander Works Englneer to sympa-
thetlcally con81der the case of the appllcant as he is

due for retlrment on superannuatlon w1th effect from

28 2. 98 and as there is no sulteble reléever has not teen

posted to the pbresent place of pesting at Misamari and

_ onthe*ground that Garrision Engineer Misamari is authorised

- km 2 Supervisor B/S Grade I and 2 B/S Grade iI and out of

which only 1 is available and who is also under posting
to GE Umroi and further on the ground that-Superqisor
B/S Grade I 'who is posted at Misamari so far not been

reported from GE' 583 Engineer Park. Therefore case for

'cancellatlon of postlng order has also been taken up vide

letter NO@'1309/B/99/EIA dated 21.64.96-and on the ground fhJ”

~ Contd. .P/12
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the Garrision Engineer, Misamari 1542 Supervisors B/S
Grade IT out of which only one BS Grade II is available
who is aiso on the vergé of retirement on superannuation.
It is requested that keeplng in view the above facts and
c1rcumstances it is recommended that the case of the
applicant mey please be taken up with'higher'authoritiee
to caocel the posting order of the applicant in the
inﬁerestdof State. The relevant portion of the letter

dated 18.9.96 is quoted below 3

" POSTING : OFFICERS

1. Reference .Army HQ E-in-C8s Br letter No.
30750/BS0/7437/EIB addressed to HQ CE EC Calcutta
and copy enclosed to this office amongst others and

GE EC Slgnal No. 7044 dated 14 Sep 96,

2.‘A Since the application in respect of MES-2370
20 Shii R.N.Magumdar, BSO of this division for mham
change-of.posting could‘not be considered by the

" higher authority as the vacancy of BSO is not .
available at his choice stns'and this office
had been advised to iﬁplement move of offr forth-s

with as per their posting order.

3. In this connection the fol}owing facte'are
highlighted for your kind information and sympa-
thetic consideration please 3
{a) ' The above named officer is due for
superannuation wef 28 Feb 98;

(b) No suitable relief has been posted to ¢

this office.

- Contd...?..P/lS
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(c) GE Misamari is authorised 2 x Supwr B/S
Gde I, out of which only one is held and thé Gde
I held also is under orders of posting tQ GE

Umroi.

(d) Relief of 1 x Supvr B/S Gde I posted to
this division is also not reported from GE 583
Engr Park and his case for cancellation of
POsting order also has been taken up by GE 583 ¥
Engr Park B/S vide their letter No. 1309/B/99/

ETA dt. 21.6,96,

() GE Missamari is also authoriese 2 x Supvr B/
S Gde II, out of which only one Supvr B/S Gde IT

is held who is on the verge of retirement,

Keepingin view the facts as stated above it
is recommended that the case of the offr may
Please be taken up with higher authorites to

cancel the pPosting order in the interest of

the State.,®

From above it is quite clear if the applicant cannot be
accommodated in his choice station in that event there
would be no difficulty for the respondents to accommodate
the applicant in the bPresent place of posting i.e. at
Misamari and the same has been very s-trongly recommended
by the Garrision Engineer, Misamari. In this connection
it may also be stated that if the applicant cannot be

accommodated in his choice station posting in that event

the applicant is ready to continue in the Present place

Of posting till his superannuation and especially on the

Contd...P/14
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verge of retirement if the applicant cannot be accommo-
dated to his choice station where he has already
expressed his intention to gettle in that event the.
applicant may not be disturbed from the present place
of posting i.eQ at Misamari and.particularly when there
is no reliever has yet been posted. It is a settled
position of law that the officer who has served nearly
38 years of service in the same extablishment under the
Eastern Command is oughu to be accommodated on priority
basis to the choice statlon Posting considering the fact

that the applicant is retiring on 28.2.98 and if his

transfer and POsting is not possible to the choice

station in that event the authorities ought to have

taken the consent/option of the applicant before issuing
any transfer andg postlngi§§¥other station than his choice,
Further considering the fact that the applicant is retiri-
ng on 28.2,92 and also on considering of the fact that
there are no vacancy available in the choice station ’
indicated by the applicant the respondents be directed
to allow the applicant to continue in the present place

of posting at Misamari,

A copy of the letter dated 18,9,96 is annexed

hereto and the same is marked as Annexure-6,

6.9 That your applicant further begs to state that
in the transfer ang posting policy prescribed by .the
Ministry of Defence, Government of India where it is

specifically mentioned that those employees who are on

Contd. esee
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ﬁhe verge of retirmeﬁt on\Superannuation are entitled
to be posted to their choice stations and there is

also a pdlicy that the officers who are on the verge “of
regirement may not be disturbed. Therefore the Hon'ble
Tribunal be pleased to direct the respondents to produce
the Transfer and posting policy formulated by the
Department of MES, Govt. of India, Ministry of Defence

before the Hon'ble Tribunal for perusal.,

6.10 That your applicant thereafter again submitted

a répreséntation dated 25.9.96 where the applicant

further requested for reviewing his transfer and posting

order issued under letter dated 29.3.96 and further

requested for consideration of his posting at his choice

station indicating nearly 8§ places and also stated in‘
” detail the difficulties likely to be occurred byvthe
applicant if the impugned transfer and posting order
dated 29.3.96 is implemented and the sald representation
dated 25.9.96 has also been forwarded by the Garrison
Engineer, Misamari to the higher authorities for consi-
deration but till date no communication has been received
by the applicant. Therefore finding no other alternative
the applicant is approaching this Hon'ble Tribunal with
this Original Application for setting aside and quashing
the impugned order of transfer and posting dated 29.3.96
‘and letter dated 26.8.96 and also praying for a direc-
tion upon the respondents to allow him to continue'in
the presént place of posting i.e. at Misamari till his

retirement on superannuation i.e. upto 28,2, 199,

Contde..e.
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6.11 That your applicant also acquired a valuable&legal
right in terms of the Office Memorandum No. 20014//3/83-
E.IV dated 14.12.1983 on completion of his fixed t%nure
in the North Eastern Region for choice station posting
therefore the impugned transfer and posting order dg;ed
29.3.96 is liable to be set aside and quashed.

ceby Ao fappratoon db25-g-g¢ A eloaed

N
b oA X e -t
6,12 That this application is made bonafide and for

the cause of justice.

7 Reliefs sought for :

Under the facts and circumstances the applicant

prays for the following reliefs :

1. That the impugned transfer and posting order
issued under letter No.MES/26/96 dated 29.3.
1996 (Annexure-2(®)in respect of the appli=-

cant be set aside and quashed.

2. That.the order issued under letter No.30750/
BSC/7437/EIB dated 26.8.96 be set aside

and quashed,

3. That the respondents be directed to allow
?he applicant to continue in his present
place of posting at Misamari in the same
capacity till his retirement on superannuation,
i.e. upto 28.2.199e,

4. To passvany other order or orders as deemed

&”/J - fit and proper under the facts and circumse-
A

kl_’
‘k* Gydwr tances as stated above.

o |
Contd...P/l?




The above reliefs are prayed on - the following

amongst other-

-GROUNDS - .

1. For that the applicant on the verge of
retirement ang retiring on superannuation
wee.f, 28,2,98 therefore entitled to be

posted to his choice station.

2. For that in the event of no vacancy in the
choice station of the applicant the applicant
is to be retained in the existing place of
posting till superannuation as per the
transfer and posting policy/guidelines of

the Ministry of Defence, Govt. of Indial

3. For thnat the applicant is entitled to be
posted at choice station interms of Office
Memorandum No. 20014/3//83-E.IV dated 14,12,
1983 on completion of hié fixed tenure

posting.

4, For that there is no difficulty on the part
of the respondents to allow the applicant
to be continued in the existing padce of
posting i.e. at Misamari in view of the sta=-
tement made by the Garrision Engineer in

the letter dated 18.9.96.

5. For that if the impugned order of transfer
and posting order dated 29.3.96 is implemen-

ted at this stage in that event the applicant

Contd..P/18
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will face a lot of difficulties especially
in the matter of finanziax finalisat}on of
his pensionary benefits as the Southern

Command¢ is altogether a separate establi-
shment although under the same Ministry of

Defence, Govt. of India.

For that on the verge of retirement on
superannuation the Govt. employee should
not be disturbed when there is only 1 year
4 months service is Xefifx left into the

Ccredit of the applicant,

For that the applicant has served for s
considerable long period of service and also
completed his fixed tenure posting in the
North Eastern Region is entitled to be
pPosted in the place of his choice station

in terms of the Office Memorandum dated i4.l
12,198e3,

For that the applicant submitted his option
which is not considered by the respondents and
also submitted representations which were
strongly recommended by the local authorities
but the same have not been considered by the

higher authorities.

For that in view of the leteéer dated 18,9.96
issued by the Garrison Engineer which was

addressed to Commander Works Engineer, Tezpur

contd. e o .P/lg
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disclosed the fact that there is no difficulty
for allowing the applicant to continue his
service in the existing place of posting at

Misamari in the same capacity.

E. Interim Reliefs prayed for :

1. That the impugned transfer and posting order
dated 29.3.96 be stayed till final disposal
of the Original Application in respect of

the applicant.

2. That the respondents be directed not to
release the applicant till final disposal

of this application.

The above reliefs are prayéd on the grounds

explained in paragraph 7 of this application.

9. Details of remedies exhausted

That the applicant declares that he has exhausted

the remedies by filing representation before the respond-

ents,

10, Matter not previously filed or pending with any

other court/tribunal.

The applicant further declares that the matter
regarding which this application has been made is not
pending before any court of law or any other authority

or any other Bench of the Tribunal.

Contd...P/20
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Particulars of the I.P.O.

v 1l @ob
I.P.0. NoO. H _Eiﬁfz_glfl__
Date of Issue : /SP*/O/fb'
Issued from : G.P.0., Guwahati.
Payable at : G.P.0., Guwahati
1.ist of enclosures ' ,

‘As stated in the Index.
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I, Sri R.N. Mazumdér, sen—ef
&

\

‘aged about 56 years, working as Barrack Store Officer,

ih théuoffice oﬁ the Garrison Engineer, Misamari, P.O.
Misamari)'District-Sonitpur, applicant in this application
and after going through this application do hereby declare
tﬁat the statements made in'this appliéation are true Lo

to my knowledge .and belief and I have not suppressed any

3

material facts. o ‘ -

I sign this verification.on this the /)Y%day

ot  OCF . 19%.

oo dopa Nl Hasuadloe

- Signature
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Annexure-1

AN EXTRACT OF THE O.M. No. 20014/3/83-E.IV dated 13,12,
1983 ISSUED BY THE GOVERNMENﬂ OF INDIA, MINISTRY OF

FINANCE, DEPARTMENT OF EXPENDITURE, NEW DELHI.

OFFICE MEMORANDUM

Subject : Allowances and facilities for civilian employees
Of the Central Government serving in the States
and Union Territories of North Eastern Region-
improvements thereof,

The need for attracting and retaining the serviceg

of competent officers for service in the North Eastern
Region comprising the States of Assam, Meghalaya, Manipur,
Nagaland; Tfipura and the Union Territories of’Arunachal
Prade;h and Mizoram has been engaging the attention of

the Government for sometime. The Government had appointed

a Committee under the Chairmanship of Secretary, Department

0f Personnel & Administrative Reforms, to review the

existing allowances andgd facilities admissible to the

various categories of Civilian Central Government emplovyees

serving in this Region and to suggest suitable improvements.
The recommendations of the Committee have been Carefully
considered by the Government and the President is now

pleased to decide as ‘follows

(i) Tenure of posting/deputation.

There will be a fixed tenure of posting of 3 years
at a timé for officers with service of 10 years or less and
of 2 years at a time for officers with more than 10 years
of service. Periods of leave, training, etc. in exceés of

-

15 days per year will be excluded in counting the tenure

period of 2/3 years. Officers, on completion of the fixed
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tenure of service mentioned above, may be considered for
posting to a station of their choice as far as possible,
The period of deputation of the Central Government*
employees to the States/Union territories of the North
Eastern Region will generally be for 3 years which can
be extended in exceptional cases in exigencies of public

service as well as when the employees concerned is

prepared to stay longer. The admigsible deputation

allowance will also continue to be paid during the peridd

of deputation so extended,
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Annexure-2 -

- Durg Abhiyanta
TELE MILY 7 Garrison Engineer
oo e
No. 1095/A/64/EIA Missamari (Assam)
09 Oct. '95 .
CWE TEZPUR —_—

Forwarding of Turnover Proforma Officers.,

1. MES=-237026 Shri R.N.Mazumder, BSO who is
willing to gd on turgg;;;fgggzzggjto his choice station
alongwith Appx 'A' to Army HQ letter No. 51254/Policy
dated 06 Sept'84 is enclosed herewith in quadruplicate

for your further necessary action please.

Sd/- R.S. Chuma

Enclo : As above Major
Garrison Engineer
9/10
$*+y¢/4

bl
ot
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Annexure-2 (a)

Tele : 3019620

Coord & Pers Directorate/EIB

6?\

Engineer-in-Chief's Branch

Army Headquarters

DHQ PO, New Delhi-110 011
No. MES/26/96 29 Mar 96
i ’___,___-—-—-—7
Chief Engineer .
Southern Command Pune
Eastern Command, Calcutta
Western Command, Chandimandir
Central €ommand, Lucknow
Northern Command, C/o 56 APO
ESD Kankinara
POSTING : QFFICERS
1, The following_postings are approved 1=
From To Remarks

Ser ,/MES No.,Name & Desig

(&) MES-237026 Shri GE Missamari B80O (Stores)

R.N.Mazumder, Calcutta
BSO under CE (N)
Port BRlair
(b) MES=-234752 Shri A X GE Jorhat EST Kanki-

Chowdhary, BSO nara as BSO

(¢) MES-409€11 Shri BXR GE (South) GE (P)
RABZHEBSR M. Joy Secunderabad Fort Cochin
(d) MES-12726€ Shri B R
Rao, BSO ‘ GE (AF) GE (South)
Srinagar Secunderabad
(e) MES-436078 Shri GE (EP) CWE No. 2
Ved Prakash BSO Suratgarh Dehradun as
BSO
(f) MES-302059 Shri GE (AF) GE (AF)
Madan Lal, BSO. Ambala Chandigarh
(g) MES-31083% Shri GE 861 EWS GE (AF)
Balbir Singh Ambala

BSO

In an exis-
ting vacancy

In an exis-~
ting vacancy

In an exis-
ting vacgancy

Vice Shri
M Joy

In an exis-
ting vacancy

" Vice Shri

Rachan Singh

Vice Shri
Madan Lal

His earlier posting issued to GE (AF)Yehlanka vide this

HQ posting order No. MES/05/96
dt. 03 xmrreiizgx Jan 96 is hereby cancelled.

(h) MES-306338 Shri DK GE GE (aF)
Verma, BSO Kasauli Srinagar as
' B SO

Vice Shri
BR Rao

Sa/~- Illegible :

S0I Engrs Pers'B!'

Contde..ae
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Annexure=2 (a) (Contd. )

No. MES/26/96 dated 29 Mar 96

2. Departure/arrival of the officers will be reported to
this HQ (EIB/MIS Civ/ADP) by telex/signal by the
relieving/receiving units on the days of their s0S/
TOS.

3 ACRs of the officers will be initiated soon after
their S0S dates, if they have completed three months

or more in the current ACR year under any Initiating
officer.

4, Move of the officers will be implemented by 30 Jun 96.

Sd/- Illegible

(OP Dudi)

Lt., Col

SOI Engrs Pers 'B!
for Engineer-in-Chief

Copy to :=-

CE SE Falls Shillong, CE Navy) Port Blair, CE Hyderabad
Zone, CE (Navy) Cbchin, CE Srinagar Zone, CE Bhatinda Zone,
CE Bareilly Zone, CE(AF) WAC Jablandhar, CE Chandigarh Zone.

CWE Tezpur, CWE Dinjan, CWE Secunderabad, CWE Cochin,
HQ 134 Wks Engrs., C/o 56 APO CWE (P) Bikaner, CWE No.2
Dehra Dun CWE (AF)Chandigarh.

GE Missamari, BSO(Stors) Calcutta under CE(ﬁavy? Port
Blair, GE Jorhat, GE (South), Secunderabad, GE(P) Port Cochin,
GE (AF) Srinagar, GE (EP) Suratgarh GE (AF) Ambala GE (P)

Patiala, GE 861 EWS/C/o 56 APO GE (EP) Chandigarh, GE Kasauli
CRO(0),C/0 GE Belhi Zone, All India MES Civ Offrs Association.

Internal :~ TS to DGW,PS to ADCE (Pers) Pa to DYGE (Pers),
bpGW (Ps&C), MIS Civ, AdP, MS-12A, EIB Stores E-Coord.TIT
(2 copies), Master folder, Propspal fold.

— D
\-ee
,,M e
[ (%3094
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Annexure-3

From : MES/237026
Shri RN Mazumder, BSO
C/o GE Missamari
Sonitpur (Assam)

To
RUBXBRINSYS

The E-in C's Branch
Army Head Quarter
AHQ P.O. New Delhi-11011

(Through Proper Channel)

POSTING : OFFICERS

Respected Sir,

I beg to draw your Justices kind attention to .
your HQ posting/Transfer Order No. MES/26/96 dated 29 Mar'
96 wherein I have been considered for posting to B.S.O.

(Stores) Calcutta as my last log posting after completlng
tenure stay at GE Missamari.

2. Though your good office has considered my posting
in Calcutta complex but I find out no other alternative

but to put forth the following for your reviewal :-

(@) As on certain exigencies, specially for the
education and other domestice requirements, I
decided to settle at Barrackpore Area after
retirement. This fact was also communicated to

your good office while submitting neme for

h i i * i b
%\%oﬁ&xA choice station. My family members are accor
Lo dingly settled at Barrackpore;
AV , . .
(b) Keeping in view of my desire to settle at

Barrackpore, I regquested for posting to any
office at/near Barrackpore;

(c) I am Diabetic patient;
(@) I am having injury in my spinal chord;

Contd....
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Annexure-3 (Contd.)

3. In case I am perforce required to join the

office of the B.S.0. (Store) Calcutta, the up and down

daily journey to Calcutta will be a mightmore for me at

this age (to be superannuated on Feb'1998) considering
N-———-— I3 v

the difficult, crowdy transports and my health condition.

The same is definitely to have adverse effects on my

peaceful living.

4, Beside the submission made in para 3 above, the
very basic idea of my last log posting will be futile as
the time available to me after making such long difficult .
journeys at Calcutta and thereby be coming tired also,
there will be almost no time available to me to spare
for doing the needfuls for my settlement at Barrackpore
itself prior to my retirement.

5 My daughter has already in marriagable age (24
years) since I had been far away from my home (posted
at Missabari) I could not make any négotiations for her
marriage. Since the marriage of my daughter is a prime
responsibility for me and the same requires enough time
for proper choice but as mentioned in para 4 above I shall
be deprived of same. Your judgement will definitely
redlise that it will be most desirable that the same is

settled prior to my retirement itself.

6. Keeping in view of ﬁhe.position explained above,
I approach your good office to kindly consider reviewing
my present posting order and post to any of the following

offices : ///
)

(a GE Barrackpore
- /Ab) GE Ishapore ~

*/hé) GE (North) Calcutta.

7. In connection with my request. for posting to

any formation mentioned in para 6 above, it is understood
that the present B.S.0. at GE Bgrrackpore has completed

2 years at Barrackpore and there is clear vacancy at |

GE Barrackpore.

Contdeaees
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Annexure~-3 (Contd.)

§
e, With all the above, I once =yEX more approach
your benevolence to consider my prayer for which kindness

myself alongwith my family members shall be evergrateful

to you. ‘
Thankgng you, .
q//// Yours faithfully,
Pated 01/05/96 « S3/- R.N.Mazumder, B.S.O.
MES/237026
Copy to :-

BSO (Store) Calcutta - for information please,
Fort William )
Calcutta-21

(Through GE Missamari)

66‘)(“ /‘»\”‘“
v
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Annexure-4
‘Mil Tele : 417 Durg Abhiyamta
Garrisfon Engineer
Missamari (Assam)
1016/B/417/EIA 27 May 96
CWE Tezpur
Tezpur-784001 .
POSTING : OFFICERS
1. An application dated 01 May 96 in respect of

MES-237026 Shri R.N.Mazumder, BSO of this office received

on“25

——

May 96 requesting for change of posting ordered
vide E-in-C's Branch posting order No. MES/26/96 dt. .

29 Mar 96 is forwarded herewith duly recommended in

quadruplicate for your further favourable action please.

Enclo : Eight Sd=- R.S.Cheema

Major
Garrison Engineer
22/5
N 0O
—-—n—_..-_._

BSO GE Missamari - for information.
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Annexure=5

Tele : 3019620 Coord & Pers Directorate/EIB

.

Engineer-ineChief's Branch
Army Headquarters
DHO PO, New Delhi-110011

30750/BS0/7437/EIB 26 Aug 96

HQ Eastern Command
Engrs Branch

Calcutta
POSTING : OFFICERS
1. Ref your HQ letter No. 131051/2618/33/Engrs/EIB dt.
23 Jul %6.
2. Application dt 01 May 96 in respect of MES=-237026

Shri R.N. Mazumder, BSO of GE Missamari for change of
posting has been considered by the competent authority
and not agreed to as vacancy of BSO NOT repeat NOT AVail-

able at choice stns dnd by offr.

3. Please implement move of offr forghwith as per

this HQ posting order and intimate SO0S date by telex/signal.

Sd/- Ashok Singh
Lt. Col
S0S Engrs
for 8Bmgineer-in-Chief
_Copy to
GE SE Falls Shillong

GE Missamari
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Annexure=-6
Tele Mil 467 Garrison Engineer
Missamari
1016/B/3535/EIA 1€ Sep 96
CWE Tezpur
POSTING : OFFICERS
1. Reference Army HQ E-in~-C's Br letter No.30750/
!

BSO/7437/EIB addressed to HQ GE EC Calcutta and copy
enclosed to this office. amongst others and CE EC Signal
No. 7044 dated 14 Sep 96,

(

2. Since the application in respect of MES=237020
Shri R.N.Mazumdar, BSO of this division for change of
posting could not be considered by the higher authority
as the vacancy of BSO is not available at his choice stns
and this office has been advised to implement move of

offr fbrthwith as per their posting order,

3. - In this connection the following facts are
highlighted for your kind information and sympathetic
consideration please,

(a) The above named officer is d@ue for Superannua-

tion from service wef 28 Feb 98

(b) No suitable relief has been posted to this
office,

(c) GE Missamari is authorised 2 x Supvr B/S Gde.

I out of which only one is held and the Gde I held

also is under cadres of posting to GE Umroi.

() Relief of 1 x Supvr B/S Gde I posted to this

division is also not reported from GE 583 Engr

Park and his case for cancellation of posting order

also has been taken up by GE 383 Engr Park vide
their letter No. 1309/B/99/EIA dt. 21.6.961

(e) GE Missamari is also authorised 2 x Supvr B/S

Gde II, out of which only one Supvr B/S Gde II is

held who is on the verge of retirement.

Contd. .
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4, Keeping in view the facts as stated above it is
recommended that the case of the offr may please be taken
up with higher authorities to cancell the posting order
in the dnterest of the state.

(sital Singh)
Major
Garrison Engineer

Copy to :-

HQ CE SZ Shillong - for information and necessary astion
please.
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Annexure-7
From.

MES/237026

Shri R.N.Mazumder, BSO
C/o GE Missamari
Sonitpur (Assam)

- To

Army Headquarters
E-in'Cs Br, DHQ
P.O.New Delhi-110011

(Through Proper Channel)

Sub : POSTING : OFFICERS

Respected Sir, .

1. Reference your HQ letter No. 30750/BS0/7437/EIB
dated 26 Aug 96 and posting transfer order No. MES/26/96
dt. 20.3.96.

2, Respectfully I beg to draw your kind attention with
soft heart to review and reconsideration on humanitarian
ground towards the following facts :-

(a) Last leg posting had been offered by me on Appx'A!
to Army HQ letter No. 41254/Policy/EIB dt. 06 Dec
€4 as under :=- '

(i) EST Kankinara y/ (ii) GE(C) Calcutta

(111)GE Barrackpore (to be permanently settled on

superannuation)
(iv) GS Narangi (v) GE(FW) Calcutta
3. But I was shocked to note that some one posted to ESD

Kankinara and I have been posted to BSO Stores Fort William
Calcutta under CE(N) Port Blair under Southern Command having
separate establishment within the same Min of Def, will cause
abnormal delay in finalisation of pension documents and to get
pension benefits on before 28 Feb 98, _

4., In this connection an appeal dt. 01 May 96 had been
submitted to your goodself through proper channel wherein
expressed my all genuine problems and had made further request
to review and reconsider the following choice stations where
some one completed their tenure.

(a) GE Barrackpore
(b) GE Ishapore
(¢) GE(N) Calcutta

S5e But it is my ill luck that I have not been considered any
of the above station even ESD Kankinarg/GE (A/F) Barrackpore.

6. - In view of the facts stated above, it is therefore
requested to your honour not to take any offence rather I will
be forced to take shelter of law if otherwise, as myself and
family members are mentally disturbed.

Thanking you Sir,

Dated 25 sep 96
Advance copv to .
AHQ,E-inC&s Br.,DHQ, New Delhi-11

Yours faithfully,

Sd/~ R.N.Mazumder
BSO



